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IN THE CEMTRAL ADMIMNISTRATIVE TRIEMAL, JAIFUR BELKCH, JAIFUR.

Ganpat Lal Gera, &’ Shri Lakehman Fam, R,'c¢ Falyanipura, Hear Meco
Cecllege, Ajmer, werking as FPharmacist, Rly.Hospital, Ajmer.

. ..Applicant.

Vs.
4
1. Union of India through the Ceneral Manager Western Rly,
Churchgate, Mumbai.
2. Chief Medical Curerintendent, FRailway Hospital, Western FRailway,
Ajmer.
3. Divicional Railway Manager, Western Failway, Ajmer.

.« .Respondents.

Mr.P.P.Mathur, Froxy of Mr.R.N.Mathur - Ccunsel fcr applicant.
Mf.U.D.Sharma - Caunsel for respondents. |
CORAM:

Hen'kble Mr.S.E.Agarwal, Judicial Menider

Hoen'ble Mr.ll.F.Mawani, Administrative Member
FER BOT'BLE MR.S.P.AGARWAL, JUDICIAL MEMEER.

{

In this Qriginal Applicaticn the rlief claimed by the applicant is

that the apglicant is entitled tc Earned Leave for the pericd from

12.9.7% to 11.6.922, during which reriecd he ramained cut ¢f service due

tc penalty impcezed upcon him. He scught a directicn to the respondents to

give kenefits cf leave sc¢ credited tc the applicant.

2. Perly was filed. In the rerly it is stated that the applicant was
remcved from service vide crder dated 12.9.7% and he was reinstated in
service pursnant to the crder datéd 11.5.923 paseed Ly this Trikunal in
0.A Mo.2E2 /29, This Trikunal vide crder dated 11.5.22 in O.A Ho. 255739,
directed tc¢ reinstate the applicant in service kut he will not be
entitled to any kack wages frcm the date of remcval tco the date' of
joining Lkack in service and the apgplicant will al.:-;,o be entitled to
centimiity of the service fcr fpensicmary Lenefits on retirement.

However, he will nct ke entitled tc claim any benefit of promction and



R

will also not be entitled to the henefits extended to his junicrs on
accaunt of his removal.

3. On a perusal of the order dated 11.5.93, it appears that the
Tribunal had not granted the applicant the benefit to grant the said
intervening period for the purpose of leave.

4. Chapter 5 of the Leave Rules, deales with the provisions regarding
the credit/sanction of leave, etc. On a perusal of these prcvisions
alsc, we are of the considered cpinion lthat the applicant is not
entitled to any relief sought for. Admittedly, the applicant did not
perform any duty for the period from 12.9.75 to 11.5.93 and he was
reinstated without benefit of the back wages, promction, etc, therefore,
the applicant is not entitled to any financial benefit diring the said
pericd on acocount of leave earned. The learned counsel for the applicant
alse failed to convince us as to how the applicant was entitled to
financiél benefit during this pericd on acoount of leave earned.

5. In view of above all, we do not find any merit in the O.A and the

applicant is not entitled to any relief sought for.

. We, therefore, dismiss the O.A having no merit with nc order as to
costs.
ﬂ\l\ Al : AL
(N.P.Nawarii) / (S.K.Agarwal)
Member (A). Member (J).



